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0«A. No» 19 31/96 n * « '
of,, decision 16,9.96on bl9 Smt.Lakshml Suaminathan, nambftr (a)

ASpfrajhadT'''''''' ., ; .
Delhi Police
R/o House (\lo,D-73
Shakarpur Extn.,Delhi. •

(By Advoaata Shfi pra^a^ 8isht)'"

=811. Old Sactt.,
Uelhi.

8'' Polios,

'  )

• • Bespondents
D R D r p I

(Hon bla Smt.Lakshmi Suaminathan, flembar (3)
Heard.

2. The applicant uho has rafino^
OP p„, . :-. PP Isslatant Co™„iaaionsrlos uith the raapondsnts in Plarch, 1992 la
.  » '^^2 is aggrisvsdJ tns non actlao py ths Psapsndsnts to pay Oi^.caotatn
OPr S^oonts potoo OS PXalns ars .ps, to OX™.;x;.,Xnd tOat
ne made a representatinn f« fk8tap„ to tos rssoondsnts on 7.6.1995
in this regard.

Learned Counsel for tho •> •.  ror tha aoplioant subslts that hs3.

would be satisfied if ̂dirapfiA "sction is given to tha
respondents to disoosa np h,-isposs or his rsorssantatlon. Lsarnsd
oounasl. hossssr, adb^tts that snfortunats. y anol
,  "i-wuoateiy enclosuresto ths rsprsssntation haos not bssn aiad In th- n
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4. In the above Parfe^  raots and oiroumstanoas or the oasa,
^  this Oa is dispoaed of at fhn ri™-

. r admission stage uith the
rollowing diractions:-

<i) Tha applicant ̂ ay aubmit frash copy of tha
raprasentation datad 7.5.95 togathar uith all
anclasucas to tha rsapcndants within a pariod
o  10 daya from tod.ay. Tha raspondants shall on

di not alraady baannraposad of, trsating this Q, alao aa a part of

by a dar^r!^*"""' '^^taaantationy a datarled, reaaoned and apaaking ordar,
wrthrn a pariod of thraa months from tha data of
a-racarpt. If any amount is found dua .-as

Claimed by the aonlironf 4.k
r. ir, ^ J applicant, tha aama may also bepaiu to him immediately,

O.A. is disposed of as above.

(Smt.Lakshmi Suaminathan)
Member (3)
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